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I. the Chairman of the Committee on Private Members' Bills aDd ReIOlutions. 
having been autborised by the Committee to present the Report on their bebaIf. 
present tbis Twelfth Report. 

2. The Committee met on 2S February. 1991 for-
I. Further examination of the followin, Constitution (Ameadmcnt) Bills 

under rule 294(I)(a) of the Rules of Procedure:-
(1) The Constitution (Amendment) Bill. 1990 ( .... "..tlment 01 mide 

171) by Shri H.C. Srikantaiah. 
(2) The Constitution (Amendment) BiU. 1990 ( .... mentbMl'II o/"rtick 15) 

by Sbri MuUappally ·Ramachandran. 
II. Examination of the followin, Constitution (Amendment) Bills under 

rule 294(1)(a) of the Rules of Proccdure:-
(1) The Constitution (Amendment) Bill. 1991 ( .... mentbrwni o/lITtickJ 74 

fIIId 163) by Shri GcolJe ~emandel. 
(2) The Constitution (Amendment) BiU. 1991 (1,..,,;011 0/ ,.. ... III1kk 

16A) by Shri .Bansi LaI. 
(3) The Constitutien (Ameodment) Bill. 1991 (A"..tbrwl'll 011lTtick 16) 

by Sbri Vamanrao Mahadik. 
(4) The Constitution (Amendment) Bill. 1991 (Insertio" 0/ ne ... p"" IX) 

by Sbri Vamanrao Mabadik. 
(5) The Constitution (Amendment) Bill. 1991 (Insertioll 0/ ne ... "rtide 

16A) by Sbri BboJCndra Jba. 
(6) The Constitution (Amendment) Bill. 1991 (1lUtrtion 0/ ...... tutide 

26A) by Shri G.M. Banatwalla. 
(7) The Constitution (Amendment) BiU. J991 (11IRrtion 0/ ,.. ... p"" 

XVIA) by Shri Kusuma ICrilhnamurtby. 
III. Clauification and aUocation of time tor diIcuaIion of Bills (villi 

Appendix) under dauaes (b) and (e) of Rule 294(1) of the Rules of 
Procedure. 

IV. AUoc:!ion of time under'rule 294(1)(e) of the Rules of Procedure to tbe 
Resolutions at he ... Nos. 2. 1 and 4 let down in tbe Lila of 8 ___ for 
Thursday. 28 FeblUry. 1991. • Ff11t116 ~ 0/ COIUIiIuIioII (A"......,) BIII6 

3. The Meipbcn-iD-c:lw&c of the Bills were invited 10 aneed tile Iiniq 10 
pracat before the Committee their views on llteir Bills. They c!ichor attend lite 
siniaa· 

4. 1'IIc Comaait1cc COGIideted lite BiOI aDd arrived at lite foIIowiaa fiadinp .. 
a raub 01 Ibcir CUlDiuIion 01 die BiDs:-
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Findings 0/ the Comminee 

(1) The Constitution (Amendment) Bill, 1990 (AmendlnDtt 0/ tITIick 171) by 
Shri H.C. Srik_taiab. 

The Bill seeks to amend article 171 of the Constitution with a view to 
enablinl teachers of primary and middle kvel ICbooIs rec:opiled by the State 
Government to vote in elections for electinl representatives to the Legislative 
Council of a State. 

Afler consicierinl all aspec:u of the BiU. the Committee recommend that tbe 
Member may not be permitted to move for leave to introduce the BiU. -(2) The CoDItitution (Amendment) Bill. 1990 (AmmdmePII 0/ Grrick 15) by 
Sbri MuUappally RamKbandran. 

The Bill seeks to amend article 15 of the Constitution witb a view to providing 
that no citizen Ihan be d~riminated against or be subjected to any liability or 
reltriction in reaard to aecell to shops. hotels. etc. or to the use of weill. roads. 
etc. on the ground of his languaae. 

After considerina all aspects of the Bill. the Committee recommend that the 
Member may nnt be permitted to move for leave to introduce the Bill. 
~ 

EXGminGtion 0/ ConstitUlion (Amendment) BiUs 

5. The Committee conlidered the Bills land arrived at the following findings as 
a rellult of their examination of the BiIls:-

Findings 0/ the Comminte 

(1) The Conltitution (Amendment) BiU. 1991 (Amendment o/lITticks 74 Gnd 
163) by Shri Georae Fernandes. 

The Bill seeks to amend articles 74 and 163 of tbe Constitution witb Ii view to 
fixing u ceiling on the strenath of the Council of Ministers. i.e. 10 per cent. of 
the membership of Parliament in case of Union Council of Ministers and 10 per 
ceOI. where there are two Houses of Legislature and 15 per cent. where there is 
one House. in cue of Council of Ministers of a State. 

After considering all aspects of the Bill, the Committee recommend that the 
member may be permitted to move fur leave to introduce the BiU. 

(2) The Constitution (Amendment) Bill. 1991 tJnsertion 0/ fltW tlTfick 16A) by 
Shri Bansi La\. 

The Bill seeks to insen a new article 1" in the Constitution with a view to 
reserving thiny per cent. of all appointments and posts under the Union and 
States for persons belonaina to economically weaker section of society. in 
addition to the posts reserved for Scheduled Cutes. Scbeduled Tribes and 
backward class of eitizens under any rule. etc. 

After considering all aspects of the Bill. the Committee recommend that the 
member may be permined to move for leave to introduce the BiU. 

(3) The Constitution (Amendment) Bill. 1991 (A~PII o/lITtick 16) by 
Shri Vamanrao Mahadik. 

The Bill leeks to amend the article 16 of the Coastitutioo with a view to 
reserving not more than twenty ptr CCDt. ,>f appointments or posts under the 
Union and the States for economically weaker section of the IOciety iDItead of 
reservation of appointmeDts or posts for any backward dass of citizcaa • at 
present. 

After consideriQJ. all aspeets of the BiD, the C'..ommittee recoaunead that the 
member may beptrmined to move for leave to introduce the Bill. 
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(4) 'Ibe Constitution (Amendment) BiD, 1991 (Insertioll 0/ new P"" IX) by 
Shri Vamaorao Mahadik. 

The BiD secks to ioscrt a new Part IX in the Constitution with a view to 
providing special provisions as to the maintenance and improvement of the 
standard of living of the peop~ and public health in the Metropolitan cities of 
Delhi, Bombay, Calcutta and Madras and also to check the influx of people to 
these cities. 

After considering all aspects of the Bill, the Committee recommend that the 
member may 1101 be permitted to move for leave to introduce the Bill. 

(5) The Constituti~ (Amendment) Bill, 1991 (Insertion 0/ new tuticlt 26A) by 
Shri Bhogendra lba. 

The Bill seeks to insert a new article 26A in the Constitution with a view to 
providing for tbe maintenance of sttIIUS qllO in respect of the site .and shape of 
all religious places in the country as they existed on 26 January, 1950. 

After considering all aspects of tbe Bill, the Committee re~ommend that the 
member may be permitted to move for leave to introduce the Bill. 

(6) The Constitution (Amendment) Bill. 1991 (Instrtion 0/ ntw tutick 26A) by 
Shri G.M. Banatwalla. 

The Bill seeks to insert a new article 26A in the Constitution with a view to 
protecting the status of and title to any place of reliJjous significance as its 
existed on 15 Auaust, 1947. 

After considering all aspects of the Bill, the Committee recommend that the 
member may be permitted to move for leave to introduce tbe Bill. 

(7) The Constitution (Amendment) Bill. 1991 (lnstrtion 0/ new Part XVIA) 
by Shri Kusuma Krishnamurthy. 

The Bill seeks to insert a new Pan XVIA in the Constitution with a view to 
providing for compulsoty education and other welfare measures for the 
physically handicapped aod mentally retarded persons and for reservation of 
jobs in Government Services and of seats in the House of PcoplelState 
Legislative Assemblies for the physically handicapped persons. 

After considering all aspects of the Bill. the Committee recommend that the 
member may be permitted to move for leave to introduce the Bill. 

Cltwifrcation ",d allocation 0/ timt to Bills 
6. The Committee then considered classification and allocation of time to 

thirteen Bills specified in Appendix. 
7. After considering all aspects of the Bills, the Committee recommend that 

the following Bills be placed in category . A ';-
(1) The Railway Protection Force (Amendment) Bill, 1990 (Substitution 0/ 

IItw long titk lor Iollg titk, ttc.) uy Shri Basudeb Acharia. 
(2) The Protection of Civil Rights (Amendment) Bill, 1990 (Amendment 0/ 

section J, ttc.) by Sbri Kusum Krlsbnamurthy. 
(3) The Railway Protection Force (Amendment) Bill, 1990 (Substitution 0/ 

new long titk lor long titk tIC.) by Shri P.R. Kumaramaogaiam. 
(4) The Apicuhural Trauplantation Workers Welfare Bill, 1990 by Shri 

Kusuma Krisbnamurtby. 
(5) The One-Family One-Post (In Government Service) Bill. 1990 by Shri K. 

Ramamurtby. 
(6) The Medical Termination of Pregnancy (Amendment) Bill, 1990 (Amend-

ment 0/ sections J and 4) by Shrirnati Jayawanti N. Mehta. 
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(7) The Abolition of Begin, Bill, 1990 by 8bri K ...... "JtriIImamurtby. 
(8) The Borrowing (FlUtion of Limit) Bill, 1990 by Sbri Chitta BatU. 
The Committee further recommend that all the reaWain, five Bills be pI8ced 

in category 'B'. 1be Committee recommend aDocatioo of time for eIICh of the 
Billa as mown in column 5 of tbe Appendix. 

AlJoaIIio" 01 ~ 10 Raolutioru 
8. The Committee recommend allocation of time to rClOlutioas as foUows:-

(1) RetoIution by Sbri Pyarelal Khudelwal reprdia, settia& up 2 bours 
of ... baled power station at Bilora (MP). 

(2) ReIolution by Sbri Kuauma Kriabnamurtby reprdiaa 2 boun 
atroc:ities on SCIST, etc. 

(3) ReIolution by Prof. Saif-ud-Din Sot reprdina abolition of 2 boun 
public and private schools. 

R«ommendllliotlS 
9. The Committee recommand tbat-

(i) Sarvubri H.C. Sriltantaiab, MuDappaIly Ramachandran"aod Vanwano 
Mahadilt be "01 permitted to move for leave to introduce their 
Constitution (Amendment) Bills IpeCified in lU~paru (1) aod (2) of 
panaraph 4 aod lu~pan (4) of parqrapb 5 above; 

(ii) Sarvuhri Oeorae Femandea, Banai Lal. Vamanrao Mabadik, 
Bbo,endra lba, O.M. Baaatwana and Kuauma KrilbDamurtby be 
permitted to move for leave to introduce their Constitution (Amend-
ment) Bills; 

(iii) the cluaification and aDocation of time to Billa .,y the Committee, U 
mown in the Appendix. be -arced to by ·tbe House; iuad 

(iv) the allocation of time to reaoiutiou, U abOWD in parqrapb 8 above, be 
agreed to by tbe House. 

NEW DELHI; 

FrhrlMU)' 26, 1991 

PIIlIlfIUIG 7, 1912 (5Gb) 

SHIVRAJ Y. PAUL 
CIttIinttGn, 

COIPIIPIittft 011 Prilllllr ",~Iftben' 
BiIII .. Raolwiolll. 



APPENDIX 

SI. Name of the BiD ad 
No. the McmbcND-cbar&e 

BiD No. Catepy Time 
1'CCIOIIl- recom-
mended mended 

1 2 3 4 

1. The Railway Protection Force 153 of 1990 A 
(Amendment) Bill, 1990 (Substiru-
tioa of DeW kHw title for JoDg title, 
etc.) by Sbri Buudeb Acharia. 

2. The Protection of Civil RiJbts 166 of 1990 A 
(Amendment) BiU, 1990 (AlDcDd-
ment of section 3, etc.) by Sbri 
Kusuma Krisbnamurthy. 

3. The Railway Protection Force 174 of 1990 A 
(Amendment) Bil 1990 (Substitution 
of new long title for long title, erc.) 
by Shri P.R. KumaramapJam. 

4. The A&riculturaJ Transplantation 178 of 1990 A 
Workers Welfare Bill. 1990 by Shri 
Kusuma Krishnamurthy. 

5. The One-Family One-Post (In Gov- 165 of 1990 A 
ernment Servi<:c) Bill. 1990 by Shri 
K. Ramamurtby. 

6. The Import and Export Trade Bill. 170 of 1990 B 
1990 by Sbri K. Rainamurtby. 

7. The Public Offices (Fixation of Pub- 163 of 1990 B 
lie Holidays and WoTkin, Hours) 
BiU. 1990 by Sbri K. Ramamurthy. 

8. The National Hipways (Amend- 164 0& 1996 B 
ment) BiU, 1990 (Amendment of sec· 
tion 5) by Slari K. Ramamurthy. 

9. The Medical Termination· of Pre· 168 of 1990 A 
panc:y (Amendment) Bill. 1990 
(Amendment of 6eCtiOlJI 3 and 4) by 
Shrimati Jayawati N. Mehta. 

10. The HiP Court at Mlldru (Eltabl- 171 of 1990 B 
illuDeDt of a Permaaent Bench at 
Madurai) BiD. 1990 by Sbri A.G.S. 
Ilambabu. 

11. The Aboliboa 01 Begia, BiU. 1990 180 of 1990 A 
by Sbri KIIIUIDa ~urtby. 

12. The Borrowia& (F1UtioD of Umit) 179 of 1990 A 
Bill, 1990 by SIari aaitta B ..... 

ll. 1bc COIIIIitutioa (Scheduled Tribes 161 of 1990 B 
(Uttar Pradab) Order (AmcDdmeDt) 
Bill. 1990 (AlDelJdmeDl of the 
SdJeduk) by Sbri Hariab Rawat. 
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2 bOUR 
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2 bours 

2 hOUR 

2 hoUR 

1 '1z bours 
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2 bolin 
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1 '1z hoUri 




